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Bill
Shri K. K. Basu: We are not
objecting to the leave, but we should
know what the Bill contains. He
may have deducted Rs. 11,25,000. But
let him state the position now.

Mr. Chairman: Order, order. The
entire Bill, as it stands, should be
placed before the House. The hon.
Minister should have made a state-
ment after moving for consideration.

The Minister of Communications
(Shri Jagjivan Ram): He has not
made any speech.

Mr. Chairman: I have not put the
motion to vote.

Shri M. C. Shah: I have already
moved the Bill for consideration.
This Bill consists of all the items that
have been voted by the House. It
has been already improved upon, be-
cause Rs. 11,256,000 have been deduct-
ed from the Bill. So this Bill consists
of just those items that have been
passed minus Rs. 11,25,000. I do not
know what other matters the hon.
Member from Calcutta wants me to
give him. I think he knows the
practice and procedure. He is here
for the last three and a half years and
he knows the procedure. He is an
eminent solicitor of the Calcutta
High Court and he ought to know the
procedure also.

Shri Raghavacharl (Penukonda):
May I submit that contingent notice
of the Appropriation Bill was one of
the items on the agenda. The Bill
contains in the main all the items
voted in the House and these Bills
are not distributed to the hon. Mem-
bers, as a matter of practice, earlier.
It cannot contain more than what has
actually been voted by the House.
That is the practice.

Mr. Chairman: The hon. Member
has just tried to help the hon.
Minister out.

The question is:

“That the Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out
of the Consolidated Fund of

! Grants
India for the service of the finan-
cial year 1955-56, be taken into
consideration.”

The motion was adopted.

Clauses 1 to 3, the Schedule, the En-
acting Formula and the Title were
added to the Bill.

Shri M. C. Shah: I beg to move:
“That the Bill be passed”.
Mr. Cairman: The question is:
“That the Bill be passed”.
The motion was adopted.

DEMANDS FOR EXCESS GRANTS

Mr. Chairman: Now, the discussion
on Excess Demands will take place.

Demanp No. 28-A—MINISTRY WITHOUT
PORTFOLIO

Mr. Chairman: Motion moved:

“That a sum of Rs. 1,097 be
granted to the President to make
good an excess on the grant in
respect of ‘Ministry without Port-
folio’ for the year ended the 31st
day of March, 1951.”

DEMAND No. 40—BOTANICAL SURVEY
Mr. Chairman: Motion moved:

“That a sum of Rs. 6,384 be
granted to the President to make
good an excess on the grant in
respect of ‘Botanical Survey’ for
the year ended the 81st day of
March, 1951.”

DEmMAND No. 51—AGRICULTURE
Mr. Chairman: Motion moved:

“That a sum of Rs. 28,30,744 be
granted to the President to make
good an excess on the grant in
respect of ‘Agriculture’ for the
year ended the 3lst day of
March, 1951.”

DeMmanp No. 54—SALT

Mr. Chairman: Motion moved:

“That a sum of Rs. 28,88,199 be
granted to the Piesident to make
good an excess on the grant in
respect of ‘Salt’ for the year
ended the 31st day of March,
1951.”
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DemAND No. 64—MISCELLANEOUS
DEPARTMENTS

Mr. Chairman: Motion moved:

“That a sum of Rs. 23,52,190 be
granted to the President to make
~good an excess on the grant in
respect of ‘Miscellaneous Depart-
ments’ for the year ended the
31st day of March, 1951.”

DEmMAND No. 74—EXPENDITURE ON Dis-
PLACED PERSONS

Mr. Chairman: Motion moved:

“That a sum of Rs. 6,25,810 be
granted to the President to make
good an excess on the grant in
respect of ‘Expenditure on Dis-
placed Persons’ for the year end-
ed the 81st day of March, 1951.”

DEMAND No. 80—MISCELLANEOUS AD-
JUSTMENTS BETWEEN THE UNION AND
STATE GOVERNMENTS

Mr. Chairman: Motion moved:

“That a sum of Rs. 47,864 be
granted to the President to make
good an excess on the grant in
respect of ‘Miscellaneous Adjust-
ments between the Union and
State Governments’ for the year
ended the 31st day of March,
1951.”

Demand No. 82—Civi. DEFENCE
Mr. Chairman: Motion moved:

“That a sum of Rs. 8,287 be
granted to the President to make
good an excess on the grant in
respect of ‘Civil Defence’ for the
year ended the 31st day of March,
1951.”

DEMAND NO. 83-—PREPARATION
PAYMENTS

Mr. Chairman: Motion moved:

“That a sum of Rs. 58,62,358 be
granted to the President to make
good an excess on the grant in
respect of ‘Pre-partition Pay-
ments' for the year ended the
81st day of March, 1851.”

DI‘.MAN.b No. 89A—VINDHYA PRADESH

Mr. Chairman: Motion moved:

“That a sum of Rs. 2,83,040 be
granted to the President to make
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_good an excess on the grant in
respect of ‘Vindhya Pradesh’ for
the year, ended the 81st day of
Maurch, 1951.”

DEmaND No. 96—CaPrraL OUTLAY ON
INDIAN Posrs AND TELEGRAPHS (NoT
MET FROM REVENUE)

Mr. Chairman: Motion moved:

“That a sum of Rs. 80,79,985
be grated to the President to
make good an excess on the
grant in respect of ‘Capital Out-
lay on Indian Posts and Tele-
graphs (Not met from Revenue)’
for' the year ended the 81st day
of March, 1951.”

DeEmanp No. 97—INDIAN PosTs AND
TELEGRAPHS—STORES SUSPENSE (NoT
MET FROM REVENUE)

Mr. Cl)airman: Motion moved:

“That a sum of Rs. 1,18,72,9756
be granted to the President to
make geod an excess on the
grant in respect of ‘Indian Posts
and Telegraphs—Stores Suspense
(Not met from Revenue)’' for
the year ended the 31st day of
March, 1951.”

Indent for Scientific Instruments

Shri Kamath (Hoshangabad): I beg
to move:

“That the Demand for an
.Excess Grant of a sum of Rs.
6,384 in respect of ‘Botanical
Survey’ be reduced by Rs. 100.”

Delay in receipt of equipment

Shri N. B. Chowdhury (Ghatal): I
beg to move:

“That the demand for an
Excess Grant of a sum of Rs. 6,384
in respect of ‘Botanical Survey’
be reduced by Rs. 100.”

Retention of an officer beyond normal
date of retirement.

Shri 8. L. Saksena (Gorakhpur
Distt.—North): I beg to move:

“That the demand for an
Excess Grant of a sum of Rs. 6,384
in respect of ‘Botanical Survey’
be reduced by Rs. 100.”
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Non-settlement of bonus to sugar-
cane growers

Shri S. L. Saksena: I bey to move:

“That the demand for an
Excess Grant of a sum of Rs.
28,30,744 in respect of ‘Agricul-
ture’ be reduced by Rs. 100.”

The Minister of Food and Agricul-
tare (Shri A. P. Jain): With your
permission, may I submit that cut
motion No. 4 by Shri S. L. Saksena is
out of order because the excess expen-
diture relates to the year 1950-51 and
this cut motion deals with the pay-
ment of bonus to the sugarcane grow-
ers. This scheme came into operation
only in 1953-54 and did not exist at
the time when the excess expenditure
was made. Apart from that, the
excess expenditure has nothing to do
with the sugarcane bonus. In .fact,
the sugarcane bonus did not exist at
that time and therefore this cut
motion is completely and totally out
of order.

Mr. Chairman: What has the hon.
Member to say? The fact stated by
the hon. Minister is that this bonus
to sugarcane growers did not exist
at that time, in the financial year for
which this excess grant is being
demanded. If that is a fact, this cut
motion cannot be allowed to be mov-
ed.

Shri S. L. Saksena: The Fund was
for, the benefit of the sugarcane grow-
€ers.

Shri A. P. Jain: But bonus did not
exist at that time. :

Shri K. K, Basu (Diamond Har-
bour): Probably the hon. Member
wants to argue why did you not give
bonus then?

Mr. Chairman: Prima facie it looks
as if the scheme for bonus did not

exist at that time and so such a cut -

motion cannot be moved. Is it the
contention of the hon. Member that it
existed at that time?

Shri S. L. Saksena: It might not
have existed; it ought to have.
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Mr. Chairman: I am afraid that the
rules of this House do not allow
hypothetical questions to be discuss-
ed. Therefore, cut motion No. 4 is
out of order and cannot be allowed.

Cut motions moved:

(1). “That the Demand for an
Excess Grant of a sum of Rs. 8,384
m respect of 'Botanical Survey’
be reduced by Rs. 100.”

(2) “That the demand for an
Excess Grant of a sum of Rs. 6,384
in respect of ‘Botanical Survey’
be reduced by Rs. 100.”

(8) “That the demand for an
Excess Grant of a sum of Rs.
6,384 in respect of ‘Botanical Sur-
vey’ be reduced by Rs. 100.”

Shri Kamath: I shall be very brief
indeed. This excess demand with
reference to the Botanical survey is
composed of two items. One is un-
anticipated and the second is unex-
pected—unanticipated payment, and
unexpected retention of an officer. It
is payment for scientific instruments
indented for in 1948-49 and received
in 1950-51. That means to say that
they were received in 1950-51.

Before I proceed, I would like to
draw your attention to the fact that
the Minister concerned—neither the
then Minister nor the present Minis-
ter—is present here at this time.

The Minister of Communications
(Shri Jagjivan Ram): The Finance
Minister who embraces everybody is
here.

Shri Kamath: This demand is—I
take the papers at their face value—
for the year 19560-51. I wonder why
Government has come forward in
1955-56 for the sanction of this
amount. I see it is not a very big
amount, but it is a question of princi-
ple involved. It takes so long for the
Audit to find out this excess payment.

Why was it not brought before the
House earlier? The indent was plac-
ed in 1948-49 and the instruments
were received in 1950-51. Which was
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the company with whom the indent
was placed? When the indent was
placed, did not Governemnt have any
idea as to what the instruments would
cost? At least its approximate cost
could have been shown in the budget
at that time. As scon as it was spent,
why did not Government come for-
ward with a supplementary demand
before the House?

The second part of it is the unex-
pected retention of an officer beyond
his normal date of retirement. This,
of course, is becoming common now-
adays and it has become a habit with
Government now. There is no point
in criticising the Government. The
Government has become thick-skin-
ned and absolutely inured to criti-
cism. Retirement of an officer beyond
the normal date of his retirement is
a normal thing nowadays with the
Government. I do not want to say
much except to reiterate the criti-
cisms against the ' Government that
has been directed from these benches
time and again on this score. Unfor-
tunately due to the vast majority—I
would not use the words “brute majo-
tity”—oY the Government, these criti-
cisms have no effect. I would like to
kxnow who the officer concerned was
that was retained and why he was
retained. I would like the hon. Min-
ister, Shri Shah, if he can throw
light on this. I wonder whether he
can, but I hope he will.

Shri 8. L. Saksena: I have only to
say this. Although I can admit that
the payment for the instruments may
have been unanticipated, I cannot
understand how the Government can
justify the retention of the officer
beyond the normal date of retirement.
To say “unexpected” has no meaning.
His date of retirement should have
been known first. Still he had been
retained for a period beyond that
date. It cannot be unexpected and
that is something which the hon. Min-
ister has to explain. This thing hap-
pened in 1850-51 but the Government
did not come up before the House till
today, which is surprising.
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Shri N. B, Chowdhury: My point is
about the delay in the receipt of the
scientific. equipment. In the Third
Progress Report of the Five Year
Plan, in the relevant chapter on scien-
tific development of natural resources,
it was stated that the work of the
development of natural resources was
held up for some time due to the non-
receipt of equipment in time. We find
that the Government has entered into
a number of agreements with other
countries even during this period.
There is the Colombo Plan, there is
the T.C.A. and there is the T.C.M,,
but in spite of all these, our work is
being held up due to non-receipt of
the equipment in time. Here, the
indent was placed in 1948-49 but it
was only after three years that the
equipment was made available to this
country. This only means that our
reliance on the countries where we
placed these orders was responsible to
some extent for this delay. This is
an equipment relating to botanical
survey, as-has been stated in the
Demand. I want to know something
about the type of the scientific equip-
ment for which order was placed and
with which country the order was
placed, and what is the reason for
delay in the receipt of the equipment.
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Mr. Chairman: I would like to say
that when particular Demands of the
Minisiries are there, instead of leav-
ing the entire thing to the hon. Fin-
ance Minister, it would be better if
the particular Minister in charge was
able to be present as that would make
things easier and give more satisfac-
tion to the Members who want some
information. For the time being, the
hon. Finance Minister can reply.

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): I
think there has been some misunder-
standing on the part of Shri Kamath,
Shri Saksena and the last speaker.
These are the Demands for the excess
payments made in the year 1950-51.
Because of our present system of fin-
ancial control the payments are made.
When there are unexpected expendi-
ture to be incurred, and then when it
is discovered that there was no provi-
sion in the budget for such payments,
the excess is brought to notice at the
stage of preparation of the appropria-
tion accounts. The appropriation
accounts are prepared by the Comp-
troller and  Auditor-General and
examined by the Public Accounts
Committee. The Public Accounts
Committee recommends the regu-
larisation of these items. In the first
instance, the indent was placed in
1948-49. It was not anticipated that
those instruments would be delivered
in 1950-51 and that payment would
have to be made in 1850-51. The
instruments were delivered in 1950-
51, and because we had not got the
separation of accounts and audit, the
excess could not be detected. When
the goods were received and the value
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was to be paid, there was no provi-
sion for the amount in the grants
voted by the House then. Therefore,
when the Appropriation Accounts
were prepared, it was found out that
this was an excess of the demand and
therefore that has to be regularised
according to the recommendations of
the Public Accounts Committee. All
these items shown here and now
before the House were items which
were not provided for but because of
the present system of flnancing and
because of keeping audit and accounts
together, these excess payments could
not be detected during the year.:
According to our Constitution, article
115, these items are to be regularised
and passed by this House. Therefore,
these have been brought forward.

My friend just mentioned about the
cane growers. These payments ought
to have been made earlier in 1947 but
they had to be made later. Sugar
control was lifted and certain differ-
ential prices were to be paid. Some-
thing like Rs. 46 lakhs were to be paid
but only Rs. 12 lakhs were paid in
that year and Rs. 34 lakhs had to be
paid in the year 1850-51. There was
no budget provision then. This obli-
gation had to be honoured and so
payment was made. As I said when
the Appropriation Accounts were
made, this was found to be an excess
payment. The P.A.C. have gone into
all these items and they have recom-
mended that under article 115 of the
Constitution these must be regularis-
ed. Therefore, there is nothing extra-
ordinary.

It has been said that there has been
delay. As long as the present sys-
tem continues and there is no separa-
tion of accounts and audit, such things.
may happen. This is the first batch
for 1950-51. We may have to come
for regularisation of the excess relat-
ing to 1951-52, 1952-53, 1853-54, 1954-
55 and 1955-56.

An Hon., Member: For excess pay-
ments?

Shri M. C. Shah: Yes, It {s because
of this. We are trying to separate the
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audit and accounts. Then it can be
seen that the demand is not exceed-
ed. These things happen because they
are not separated. We have already
started separating audit from accounts
in the Ministry of Food, in Supply
Department, in the Ministry of Re-
habilitation. Recently we have also
applied that policy so far as the Lok
Sabha and the Rajya Sabha Secreta-
riats are concerned. As long as the
financial cnntrol system is as it is
today, the accounts and audit depart-
ments remaining together, these

" excesses will be coming. These extra

payments will be scrutinised by the
Public Accounts Committee and after
the recommendation of that Commit-
tee they will have to come before
this House for regularisation. That is
the long and short explanation of the
whole thing.

Wt fafa e N St & oF
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Mr. Chairman: The hon. Minister
has replied to the question why excess
demands have been made; he said
that it was due to certain ways of
accounting. The hon. Member wants
to know and get a specific answer as
to item 51 under which the cane grow-
ers are stated to have benefited by a
certain deal. He wants the hon. Min-
ister to substantiate the position and
show how the cane growers had
actually been benefited. Otherwise,
he wants that to be taken away if this
was not allotted to the benefit of the
cane growers.

Shri M. C. Shah: From thc differ-
ential prices that we paid and which
they collected on the stocks frozen in
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the mills, certain amount was realis-
ed and that sum was sent to the wel-
fare fund of the cane growers. From
that welfare fund whatever was to be
spent for the welfare of the cane
growers was spent.

Shri S. L. Saksena: He had not
answered about the retention of an
officer beyond his term.

Mr. Chairman: The hon. Member
wants to know why a particular officer
was retained beyond his term.

Shri M. C. Shah: There was no
question of retaining an officer. The
officer was not responsible. In 1948-
49 an indent was placed and it was
not expected that those goods would
arrive in 1950-51. . Those goods arriv-
ed in 1950-51.

Mr. Chairman: That is not the
point. The small point is this. What
is the relation between the retention
of the officer beyond the normal date
of retirement with the late arrival of
scientific instruments? That . is the
small point.

Shri M. C. Shah: I am sorry, I
thought that Shri Kamath raised this.

Shri Kamath: You have confused
it. .

Shri M. C. Shah: It must have been
found necessary by the administra-
tive Ministry to retain him for a cer-
tain period and therefore, he has to
be paid. I have got the explanation
also. There was some delay in the
U.P.S.C. and before the recommenda-
tion came from the U.P.S.C. the period
had expired and therefore as long as
the recommendation did come from
the UP.S.C. we had to extend the
period. We had to pay because we
had kept him.

Mr. Chairman: I shall put the cut
motions, Nos. 1, 2 and 3 to vote.

The question is:

“That the Demand for an
Excess Grant of a sum of Rs.
6,384 in respect of ‘Botanical
Survey’ be reduced by Rs. 100¢"

-
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The motion was negatived.
Mr. Chairman: The question is:

“That the demand for an
Excess Grant of a sum of Rs.
6,384 in respect of ‘Botanical
Survey’ be reduced by Rs. 100.”

The motion was negatived.
Mr. Chairman: The question is;

“That the demand for an
Excess Grant of a sum of Rs.
6,384 in respect of ‘Botanical
Survey’ be reduced by Rs. 100.”

The motion was negatived.

Mr. Chairman: I think I can put &ll
these Demands together.

The question is:

“That the respective Excess
sums not exceeding the amounts
shown in the third corumn of the
Order Paper be granted to the
President to make good the .
.amounts spent during the year
ended the 31st day of March, 1931,
in respect of corresponding heads
of Demands entered in the second
column thereof.”

The motion was adopted.

[The motions for Demands for
Excess Grants which were adopted
by the Lok Sabha are reproduced
below:—Ed.]

DrMAND No. 28-A—MINISTRY WITHROUT
PORTFOLIO

“That a sum of Rs. 1,097 be
granted to the President to make
good an excess on the grant in
respect of ‘Ministry without Port-
folio’ for the year ended the 81st
day of March, 1951.”

DeMAND No. 40—BOTANICAL SURvVEY

“That a sum of Rs. 6,38¢ be
granted to the President to make
good an excess on the grant in
respect of ‘Botanical Survey’ for
the year ended the 31st day of
March, 1951.”

DeMAND No. 51—AGRICULTURE

‘“That a sum of Rs. 28,830,744 be
granted to the President to make
good an excess on the grant in
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respect of ‘Agriculture’ for the
year ended the 31st day of
March, 1951.”

Demanp No. 54—SaAvrt

“That a sum of Rs. 28,88,199 be
granted to the President to make
good an excess on the grant in
respect of ‘Salt’ for the year
ended the 31st day of March,
1951.”

DEMAND No. 64—MISCELLANEOUS
DEPARTMENTS

“That a sum of Rs. 23,562,190 be
granted to the President to make
good an excess on the grant in
respect of ‘Miscellaneous Depart-
ments’ for the year ended the
8ist day of March, 1951.”

DEMAND No. 74—EXPENDITURE ON Dis-

PLACED .PERSONS

“That a sum of Rs. 6,25,810 be
granted to the President to make
good an excess on the grant in
respect of ‘Cxpenditure on Dis-
placed Persons’ for the year end-
ed the 31st day of March, 1951.”

DEMmaND No. 80—MISCELLANEOUS AD-
JUSTMENTS BETWEEN THE UNION AND

STATE GOVERNMENTS

“That a sum of Rs. 47,864 be
granted to the President to make
good an excess on the grant in
respect of ‘Miscellaneous Adjust-
ments between the Union and
State Governments' for the year
ended the 31st day of March,
1951.”

DEMAND No. 82—CiviL DEFENCE

“That a sum of Rs. 8,287 be
granted to the President to make
good an excess on the grant in
respect of ‘Civil Defence’ for the
year ended the 81st day of March,
1951.”

Bill

DEMAND No. 83—PREPARATION
PAYMENTS

“That a sum of Rs. 58,62,358 be
granted to the President to make
good an excess on the grant in
respect of ‘Pre-partition Pay-
ments’ for the year ended the
31st day of March, 1951.”

DEMAND No. 89A-—~VINDHYA PRADESH

“That a sum of Rs. 2,83,040 be
granted to the President to make
good an excess on the grant in
respect of ‘Vindhya Pradesh’ for
the year ended the 31st day of
March, 1951.”

DEMAND No. 96—CAPITAL OUTLAY ON
INDIAN PosTs AND TrLEGRAPHS (NorT
MET FROM REVENUE)

“That a sum of Rs. 30,79,985
be granted to the President to
make good an excess on the grant
in respect of ‘Capital Outlay on
Indian Posts and Telegraphs (Not
met from Revenue)’ for the year
ended the 81st day of March,
1951.”

DemMmaAND No. 97—INDIAN PoOSTS AND
TELEGRAPHS—STORES SUSPENSE (Nor
MET FROM REVENUE)

“That a sum of Rs. 1,18,72,975
be granted to the President to
make good an excess on the
grant in respect of ‘Indian Posts
and Telegraphs—Stores Suspense
(Not met from Revenue)’ for the
year ended the 31st day of March,
1951.”

APPROPRESATION (NO. 5) BILL

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): I
beg to move for leave to introduce a
Bill to provide for the authorisation
of appropriation of moneys out of the
Consolidated Fund of India to meet
the amounts spent on certain services
during the financial year ended on
the 81st day of March, 1951, in excess
of the amounts authorised or granted
for the said services.





